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J Ij E N T 

K.ACHY, V.C. 	In this application under section 19 of the 

dministrative fl ibuorl s ct, 1985, the Petitioner pray to 

uath the seleotfin of Losite Party No.4 to the Post of 

:cbra Jcp:rtm. nfl branch P ost £iaster,takarada branch 1- ost 

Office within the iJistrict of Ganjam and further prryerrto 

Jiroct the Gpposit Parties to :ippoint the Pet brmone:c against I 
the sjd Post. 

2. 	31-10:tly santed the CaSe of the Petitioner is thnt 

after the post of iJ.J..} •.i, 2akarada Branch Post Off1c fell 

vacant, aver tisement ras :sde calling for ngpl icatisris iron 

eplgna: XCh:Oige arid crim open or]et to fillup the said 

post an regulr fisis • ftar the selection process was ovar, 

the COrflTetC[It wtnority selectea upoosite Party no.4 r.e. 

hrr onrranihu Jayn. Being aggr ieveJ by thiS ocr, the 

Petrbronr N:marl oJ Ciii .iJevi ha aproachea this fr ioUriaL 

wito Wappiication unmet section 19 of the -drnunistrflivs 

Triburls Cr, 1985 to ush the order of appointment issuod 

in avour of oflosite Party 	which forme4subject .nattrr 

of 	105 of": 1989. this CasO was Clsposec of on 1st h-pt1i, 

1991. the OCriCri directed reco Lsineratlorl of ra the caiid.atrs 

including the Petitioner and Oposite Party No.4. Le comneterit 

autho ity man mJamn selected Opposite Party o .4 for which 

the Petitioner feels aggrieved and the said order of 

appofatmant is under Challenge rod sught to be quashed. 



3 • 	 In their counter, the Opposlize 	rties mciint iaed 

no irre1oity having been com:iitted 	the mother of 

election of üpcsite 1-athy 1c.4,the imougnod order of 

ad :oi 	ho u' held oni ahcu id not be :uoshed. 

4. 	 dc Love heard 	fli . 	.d.h Lh ned COO noel nr a or inc 

t 	i.- i: on hr • swini hu::r 	ro lear ne. tanding 

ro a curasieroc1e 1ength.e nave also :acrsuuo the 

odor - ar rc:s t1ed on benoli of 	e etftioner anaL on 

behalf o the Op osita iaoties . e find no iroo;;larity 

to dove been Commiated by the competent authority in the 

maLL :er ci selactior of 	orite forty a .4. no i-he: elo a, 

i :LLL no :aerii- in his anLiicatian which honJs dismirard le viog 

the ities to err their oor. Costs. 
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